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Qrder dated 14,12,05

One K.Harikrishna, while serving in the Railways,
died prematurely on 7.3.99 leaving behird 3 un-employ-
ed grown-up sons and 4 married dauchters, H& wife,

apparently, pre-deceased him, one of the married

is presently residing with her 3 brothers,

Following to prémature death of the Railway employee,
the family have faced inmdigent oohdition;f_or said
K.Harikrishna was sole bread earner of the family,

In the aforesaid premises, £he eldest son of' said/jw
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K.Harikrishng_(naned K.Unapathi=-the present applicant
appreached the authorities to provide him a
oompassiona'ce employment in order to over come the
adverse finanecial situation of the family. Mo

heed having been paid to the said grievances, the'i
Applicant (K, Umapathi) has approaded this Tribunal

in the present O.A, filed under Section 19 of the
AT Act 1985, |

" Heard Mr.BeSeTripathy, Id .Counsel appearing for
the Applicant and Mr.R.C.Rath,ld.sténding Counsel
for the Railway (on whom a copy of this O.A. has
already been served),and on perusal of the materials

placed on record, this O,A. is hereby disposed of
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the Respondents to consider
i a3

with a direction to

the grievances of the Applicant,as raised in this

e et

O.A. ;m for granting a éo mpass ionate employment

e o cw,e/'/h“an
to the Applicant., The considerations Ashquld be
given in=guestisa within a period of 120 days from
the date of receipt of a copy of this order.
Liberty is hereby also granted to the Applicant to
submit a consolidated representmt':ion ,pe fore the
Respondents/appropriate authorities, within ten dayé

hence,

Serd copies'of this order to the Respondents in
c:'j‘&-ﬂ,@; Ek-
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the address given in the O.A.Jalong wﬁh/\
and free copies of this order be handed over to
the Applicant and to the 1d.Counsel appearing fop

roth the parties, X // . 5
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